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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

FRIDAY,THE SIXTH DAY OF DECEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PEAL Nos: 1 153 and 1151ot 2024

W.A.No 1153 0F 2024

writ Appeal under clause 15 of the Letters Patent Appeal preferred against the order
dal(,d 2:zo,l2o24 in w.P. No. 1986 of 2024. onthefileof the High Court.

Between:

t\ills. NJR CONSTRUCTIONS PVT LTD, Corporate office at Plot No' 156/k,

Ino ifooi, Siinuga Colony, Hyd 50o q7q Rep by ks Managing .D^irector, Mr. N
iJnaionin RaoIS/o. Narivaria Aged 64 Years, RJo. Plot No' 106, Moti Nagar'
Hvderabad' TG - 500 018' 

...AppELLANTS/pETtrtoNER
AND

1. The State of Telangana, Rep by its Principal Secretary, Agriculture and
Irrlarketino Coro Deot. Secretariat, Hyderabad

z. ttre idlaiyani Staie Warenousing Sadan, Behind Gandhi Bhavan' Nampally'
Hvderabad- - 500001 Rep bv its Managing Direclor

O. ifie- Superintendent Erigin'eer, Telaigana State Warehousing Corporation
Nampally, Hyderabad

+. nr. ir,iiJprilriiat, Slo. Not Known to the Petitionel Aged.. {vlajor, Occ'
ausineis, R/o. Pt6t No. 54, H No- 1-2-2361541A, SRL Colony, Maruthinagar'
Kothapet, Hyderabad

5 ivr;. 
_ffi['tr,titliiariuna 

Sai coflstructions, H.No. 6-27, Chintakuntavada,
Nirmal. Nirmal Districl, Rep by its Director,

...RESPONDENTS No.1toS/RESPONDENTS No.1toS

ir

I



Petition un(l€r Section '151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition' the High Court may be pleased to

stay all further prrrr;eeding including operation of the order daled 22-08-2024 in

wP No. $a6 0F 2t)24

Counsel for the Appellant: SRI' B' MAYUR REDDY SENIOR COUNSEL REP

SRI SAINI ARAVIND

Counsel for the Fespondent No'1: SRI B' MOHANA REDDY'

ci ion AGRlcuLruRE AND cooPERATloN
DEPARTMENT

Counsel for the llr)spondent Nos' 2&3: SRI A' PHANIBHUSHAN

Counsel for the lR':spondent No'4: SRI T' SHARATH

Counsel for the Respondent No'5: -

lA NO: 3 oF 2024

WA No 1154 0F

Court.
Between:

AND

zo24

Writ Appeal unde:r clause 15 of the Letters Patent Appeal Preferred Against the

ora", il"i"d izrca'zozl,prss"o in WP No lggo of 2o24on the file of the High

M/s.NJRCoNSTRUCTIoNSPvt.Ltd',Having.its-Corporateofficeat'Plot
i[1. is6)r,-:;oltoor, srin"sJr.'coionv,'nvo -560 073 Rep bv ils Mglqsils
ijiil"i.i.'iiri'r.i j"*iahrn ilo,-Slo fuarayana Ased 64 Years, R/o. Plot No.

Too,-tttoii tl;rgar, Hyderabad, TG - 500 018' 
...AppELLANTS/PETIT|oNER

1. The State .)f Telangana, Rep. by its Principal Secretory, Agriculture and

Marketinq Corp. Dept., Secretariat, Hyderabad'
z ti',i'i"ir""oli,i5 stii" wli"ii,ri,nii s6oi", Behind Gandhi Bhavan, Nampally,
- groeiiG,i 500001. Rep. by its Managing Director'..
e. itE'blp,;ii]i;;;;i'L';6irlti,-r"G"s;ni stat" warehousins corporation'

. !f,lii3i'il1,i[1?l3l3lb/o Venkarnarayana, Ased N.ot Known, occ. Business,- 
Fi3.'-ri'No :l-itoa,'lt"ye.mnagar, Hdnumakonda' waranoal'

5. M/s. Durca Mailikarjuna 5ii-6;aiilciids, H.Nio. 6-2il chintakuntavada,- 
Nirmat, Nl'nral Distriit, Rep. by its Director,

...RESPONDENTS No"lto5/RESPONDENTS No'1to5

.J



lA No: 1 oF 2024

Petition under Section 15'1 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceeding including operation of the order dated 2210812024 in

WP No. 1990 OF 2024

Couhsel for the Appellant: SRl. B. MAYUR REDDY SENIOR COUNSEL REP
SRI SAINI ARAVIND

Counsel for the Respondent No.l: SRI B. MOHANA REDDY,
GP FOR AGRICULTURE AND COOPERATION
DEPARTMENT

Counsel for the Respondent Nos.2&3: SRI A. PHANIBHUSHAN

Counsel for the Respondent No.4: SRI RAJAGOPALLAVAN TAYI

Counsel for the Respondent No.S: -
The Court made the following: COMMON JUDGMENT
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THE EtoN'BLE THE CHIEF JUSTICE AI,C)K ARADHE

AND

THE}.IION 'BLE SRI JUSTICE J.SREEI{IVAS RAO

WRIT APPEAL Nos.1153 and 1154 of2O24

COMMON JIII)GMENTi lcer tne uonble the ChieJ Justir:e Alok Aradhe)

Mr. E.Mal'ur Reddy, learned Senior Counsel

representin;3 Mr. Saini Aravind, Iearned counsel for the

appellant.

Ms. Ei.Mohana Reddy, learned Government Pleader

for Agriculture and Cooperation Department for the

respondent I'lo. 1 .

Mr. 'I'. Sharath, learned counsel for the respondent

No.4 in W.lr.No.1 153 of 2024.

Mr. lRejagopallavan Tayi, learned counsel for the

respondent lr{o.4 in W.A.No.1 154 of 2024 '

2. A[ter rrrguing the matter to some extent, learned

Senior CotLrLsel for the appellant seeks leave of this Court

to withdraw the appeals and to seek review of the order

dated, 22.Oti.2024 passed in W.P.Nos.1986 and 1990 of

2024.
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3. Accordingly, the appeals are dismissed as withdrawn
with the liberty as aforesaid. There shall be no order as to

Miscellaneous applications pending, if any, shall
stand closed.

costs.

To,

SD/. T. KRISHNA KLIMAR
ASSISTANT REGI9TRAR

q/
//TRUE COPY//

SECTION OFFICER

1. One CC to SRl. SAINI ARAVIND, Advocate IOPUCI .

i. i# dd.i"'GE iOn nCnrCULruRe ,nigrr bourt fbr the State of Telansana

at Hvderabad [OUT]s o;Jcc io sRi. T. SHARTH, Advocate [oPUc]
;. il; cc io 5iii. nnLnoopRt-mvRu rAYl, Advocate. [oPUc]
5. 5;; ca i; sRi. A. FHnNteHusHRN, Advocate [oPUC]
6. Two CD CoPies
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HIGH COURT

DATED:06 t1212024
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COMMON .'UDGMENT

WA.Nos.l15,3 AND 1154 of 2024 \

DISMISSING BOTH THE WRIT APPEALS
WITHOUT I]OSTS
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